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(RIDER 

Mr.N. Prusty, Member(J) 

Nobody appears on behalf of the applicants inspite of 

second ..i1.. in course of the day. Hover; Mr.M.K. 

Bondyoc3hyay, the learned counsel for the respondents is 

present. on verification of record it is seen that nobody 

aprered on behalf of the applicants when this iatter, sas 

called on 16-3-2004 and the case uas adlourred to 5-7-04 and on 

that date it uas nde clear that in -case nobody appears on 

behalf of the applicants on the next date then appropriate 

order shall be pessed. 

•Insite of above order, nobody appears on bhatf of the 

applicants, even when the natter as ca11.ed for the s9cond tirr 

in course of the day. 

From the aboveit appears •J the applicants are no 

more interes:ed to proçed with the case. Accordingly the 

aolicaion is dismissed for default. No order as tr c sts. 
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